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Shamshul Hague Khan AL Applicant
t Versusf
" | Union of India Mo |
o : and Others R Hespondents
e e I .
A0 Hon'ble Mr. Maharsj Din, dember (J)
n W S _ The applicant has sought the relief ;
to issue direction to the respondents to make payment
hE. ' _- N ~OF leave-éalary for 240 days.
I
24 ¢ The applicait entered’in’ Rall'ﬁé‘f‘-'%ei-'
vice on 07,7.1958 and had retired on 22.10 1992 due to
being medically unfit. The applicant at the time a’“f %

his retirement held the post of Spgcial Gradé Guard - b -
in Mugalsardl Division, It is $¢ated that at the time

-;ef retirement he was entitled for 240 qays leave sala;‘y = ;{.
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but tihre same was not paid to him. The:leave acapg A $H
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leave encashment could not be paid to the applicant
and others because the record in this case was 10 be
re constructed., It is To be noted tﬂhat-bifurcatiﬁn
of Danapur Division from liugalsarai Division took
place in the year 1977 and Hailway yemployees who

had opted for Jugal saral Division were absorhed
there but, their complete service recard was not
sent. The respondents themselves have ﬁndertaken

tc reconstruct the re cord of leave encashment vide

Annexure A-3, the undue delay in the matter has al-

ready been causede.
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4, In view of these facts and clrcum-
stances of this case, the application of the appli-
cant is disposed of at admission stage with the dir-
ection to the respondent; +o reconstruct the leave
record of the applicant and make the payment of leave
encashment within a pariod of three months from the
date of communicaiticn of this order. The application

of the applicant 1s accordingly disposed of at ad-
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Dated2lst, iarch 1994
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